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West Bengal Act XIV of 1959!

THE WEST BENGAL KHADI AND VILLAGE
INDUSTRIES BOARD ACT, 1959.

-t | West Ben. Act XXT of 1979.
AMENDED .. | WeslL Ben. Acl XXII of 1982.
West Ben. Act XXXV of 1983.

[29th October, 1959.]

An Act 1o provide for the estallishment of a Bouard for the organisation,
development and regulution of khadi indusiries and villuge industries
in the State of West Bengal and ceriain matiers connected therewith.

WHEREAS I is expedient 1o provide for the establishment of a Board for
the organisation, development and regulation of khadi industries and
village industricsin the Stale of West Bengal and certainmatlers connected
therewith;

Itis hereby enacted in the Tenth Year of the Republic of India, by the
Legislature of West Bengal, as foltlows:—

1. (1) This Act may be called the West Bcngal-KhadE and Village
Industries Board Act, 1959.
(2) Itextends to the whole of West Bengal.

(3) Iushall come into*force on such date as the Statle Government may
by natification in the Gfficial Gazetre, appoint.

2. In this Act unless there is anything repugnant in the subject or
confexl,— :
(a) “thc Board" means the West Bengal Khadi and Village
Indusirics Board established under section 3;

‘(aa) “Co-operative Society” shall have the same meaning as inthe

West Bengal Co-operative Societies Act, 1973;

For Siatement of Objecls and Reasons, see the Calcuita Gazette, Extraordinary. daed
the 7th July, 1958, Part 1VA, page 2524; for the Report of the Joinl Committee on the Bill,
see \he Culcuttu Gazetie, Extraordinary of the 25th September, 1959, Pant 1VA. pages
 1975-1986; for procecdings of the West Bengal Legislative Assembly, see the proceedings
of the meelings of that Assembly held on the 5th February, 1959 and the 291h Szplember,
195%; and for proceedings of West Bengal Legislative Council, see the procecdings of the
rugeting of that Cowncil held on the 5th October, 1959,
¢ *The Acl came into force, with<(fect lrom the [51 April, 1960. Vide rotification No. 4856
Cot /1C-95/59, dated the 10th November, 1959, published in the Calcuita Guzetre of 1959,
Pan 1, page 4058,

*For natification specifying the cane and bamboo industry for the purpose of clause (d)
of sec. 2 of the Act, see notilication No. 2853 Cot/7P-47/61. dated the 27th April, 1962,
published in the Calcusta Gazenre of 1962, Part 1, page 1477,

For notification specifying the first processing and preservadon industry for the purpose
tl)g ggc. 2(d) of the Act, see notification No. 7973-Co2K-107/67, dated the 23nd Auvgust,

iClange fany was incered hy € 2 of the West Reneal Khadi and Villaee Indusires
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[West Ben. Act

(Sacrions 3, 4.}

(b} “&hadi” means any cloth, woven on handlooms in India from
cotton, silk or woollen yara hand-spun in India or from a
mixture of any two or alf of such yarns;

(hb} “Khadiand Village Industrics Commission™ means the Khadi
and Village Indusirics Commissioh established under section
4 of the Khadi and Village Indusiries Commission Aci,
1956,

{c) “prescribed” means prescribed by rules made under this Act;

¥d) “Village Indusiries” means the industries specified in the
" Schedule and as rccognised by the Khadi and Village
Industries Commission from time to time including such
other industries as the Statc Government may, from time Lo
time by notification in the Official Gazgette, specify in this
behalf;

&) “Year" means a financial year,

3. (1) As soon as may be, afler the commencement of this Act, a
Board, 1o be called the West Bengal Khadi and Village Industries Board,
shall be established by the Siate Government for the purposes of this Act.

(2) The Board shall be a body corporate having perpetual succession
and a common seal and may, by the said name, suc and be sued.

‘4. (1) The Board shall consist of such number of members not
exceeding eleven, as the State Government may, by notification in the
Official Gazerte, appoim, of whom:—

(a) one shall be the Secretary, Development and Planning
Department, Government of West Bengal, or his nominee not
belowthe rank ol a Deputy Secretary of the State Government;

(b) oneshallbethe Secretary, Cottage and Small Scale Industries
Department, Government of West Bengal, or his nominee,
being an officer dealing with Kfiadi and Village Industries
mattess, not below the rank of a Deputy Secretary of the State
Government, ‘ ‘

{c) oneshall be the Secretary, Finance charlmenl, Government
of West Bengal, or his nominee; not below the rank of a
Deputy Secretary of the State Government; ‘

'Clause {bb) was inserted by 5. 2(b) of the West Bengal K.*mdf", and Village Tndustrics

Board (Amcadment) Act, 1983 (West Ben, Act XXXV of 1981), P
*Clause (4) was substituted for the original clause by s, 2(e). ibid. L
'Clause (e) was added by 5. 2(d), ibid.
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The West Bengal Khadi and V:'fa"age Industries Board 249
Acr, 1959.

XIV of 1959.]

{Secrions 44, 5.)

(d) one shall be the Directer, Cottage and Small Scale Industries,
Government of West Bengal or his nominee, not below the
rank of a Joint Director;

(e) such number of non-officials who in the opinion of the State
Government have shown active interestin the production and
development of Khadi or Village Industries:

Provided that at feast one of the non-official members so
appointed, shall be a pecson belonging to a Scheduled Caste
or Scheduled Tribe, ' the words “Scheduled Caste and
Scheduled Tribe™ having the same meaning as defined in the
Constitution of India.

(2) One of the members of the Board shall be appointed by the Stale
Governmeat as the Chairman of the Board and the namcs of the Chairman
and other members of the Board, shall, as soon as may be, after appointment,
be published in the Qfficial Gazerte.

(3) The State Gavernment may appoint one of the other members of
the Beard as the Vice-Chairman who shall exercise such af the powers and
perform such of the duties of the Chairman as may be prescribed or as may
be delegated 1o him by the Chairman.

'"4A. A person shall not be qualified 10 be a member of the Board if :?;iq[':)““ﬁm‘
he is a member of a Co-operative Society or a Registered Institution who  pecome a
individually or which after having received assistance from the Khadi mg’g’fg:f
Commission/Board has defoulted in making punciual repayment. If after )
appointment it comes to the notice of the Government that any member of
the Board attracis the above disqualification, the Government shall cancel

his appoinunent and inay make new appointment in his place.

5, The Stale Government shall, in consultatien with the Board,— 0fﬁcerscc||l'
the Board.

(a4} appoint a person nol being a member of the Board 1o be the
Chicl Executive Officer of the Board;

(b} appoint a person not being a member of the Board (o be the
Secretary of the Board;

{c) appoint a person nol being a member of the Board 10 be the
Financial Adviser of the Board, who shall also function as
Chief Accounls Officer.

The Chief Executive Officer, Secretary, and the Finan-c-ial Adviserand
Chicf Accounts Officer will be wholetime employees of the Board.

'Seclion 4A was inscried by s. 4 of the West Bengal Khadi and Vlllngc Industrics Board
(Amendment} Act, 1983 {West Ben. Act XXXV of 1983).
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250 The West Bengal Khadi and Village Industries Board
Act, 1959,

[West Ben. Act
{Sections 6-9.)

Tﬂfl:!?_ﬂ“d ] '6. (1} The terms and conditions of the office of the Chairman, the
:,?::il E’r"fhﬁ Vice-Chairman, other members of the Board, and of the Chief Execulive
Olmcl'i')fsrill':ll Ofiicer, the Secretary, and the Financial Adviser and Chief Accounts
1 TS .
(e Board. Officer of the Board shall be such as may be prescribed:

‘ Provided that members of the Board including the Chairman and the

Vice-Chairman shall be cligible for re-appeintment.

(2} The Government may encrust the Vice-Chairman or any other
member of the Board temporarily with the power and duties of the
Chairman when the latter is unabie to discharge the duties of his office due
10 iliness or other reasons.

(3) The non-official members of the Board shall be paid such
honorarium and allowances from the funds of the Board as may be
preseribed.

Resignation. 7. The Chairman or any other member of the Board may resign his
office by giving nolce in writing 10 the State Governmens and shall, on ;
such resignation being notified in the Official Gazette by lhe State
Government, be deemed 10 have vacated his office on and from the date on
which the resignalion is so notified.

Casual_ 8. (1) Casual vacancies among the members of the Board shall be

:f:f,usl?f:gs filled up by the State Governmenl by appointment of new members:

,‘::Jgeed-.ngs *Provided that where a casual vacancy arises amongst the members

ofthe Baard.  helonging to the class referred to in clause (e) of sub-section (1) of section
4, the new member to be appointed shall belong to that class,

(2) No act or proceeding of the Board shall be deemed to be invalid
merely by reason of the existence of any vacancy in the Board orany defect
or irregularity in the appointment of any member or in the constitution of
the Board. ' E

Arpp%inrnmcnt 9. (1) Subject to such rules as may be made under this Agct, the
ol other

oificere and  B0ard may appoint such other officers and employees as it considers

:r:anI!oyczs of necessary for the efficient performance of its functions under this Act:
the Board. - :

Provided that,—
(a) no post af-officers or employees shall be created, and

'Section 6 was substiluied for the griginal section by s. 6 of the West Bengal Khadi and
Village Indusinies Board {Ammcndment) Act, 1983 (West Ben, Act XXXV ol 1983.)

*The provise was subslituied for the original proviso by s. 7, ibid.

Section 9 was subslituicd lor the eriginal section by s. 8, ibid. Prior 1o this substitution
l_hc prt_wiso to sub-seclion (2) ol original sl:c_Linn 9 was sq?i{_ilql_qd b): 5,2 gl’lh_e_ }Hgsl_{%gr{g_a]
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The West Bengal Khadi and Village Industries Board 251
Act, 1959.

XIV of 1959.]

(Secrions 10, 11.)

(h) no post above Group ‘C' or ‘D" shall be filled up, except
with the previous approval of the State Government,
the classification of the groups having relation to the pay
scales as approved by the Government [or State Government
employees under the West Bengal Services (Revision of Pay
and Allowance) Rules, 1981,

(2) The conditions of service relaling to leave, pay and allowances,
medical benefits and house rent of officers and employees of the Board
shall be such as are admissible 1o similar category of Stale Government
employees.

10. (1) Ontheestablishment ofthe Board the Siate Government may, T,“;l“-"““‘?f
by notification in the Official Gazetre, wansfer lo the Board therightsand — JBLE &
liabilities of the State Government in relation to such khadi industries or - the State

. . - . . . - Gov ]
village industries as may be specified in the notification. o the Boanl

(2} On the issue of a notification under sub-section (1) all liabililies
incurred, all contracts executed and all matlers and things engaged 10 be
done by the State Government al any Lime beforc and up to the date of
publication of the notification, in connection wilh the organisation,
development or regulation of the &hadi industries or the village industries
specified in the notification, shatl, on and from the date of publication of
the notification, be deemed to have been incurred, execuled or engaged to
be done by the Board, and in all suits and other legal proceedings instituted
by or against the State Government in connection with the aforesaid
industries before and up 1o the date of publication of the notification, the
Board, shall, on and from such date, be deemed 1o be subsituted for the
State Government,

11. (1) The Board shall meet at such limes and places and shall, Meetings of
subjeci 1o the provisions of sub-sections {2) and {3), observe such rules of the Board.
procedure in regard to the Lransaction of business at its meelings as may
be provided by regulations made by the Board under this Act:

Provided that the Board shail meet '[once in every two months.]

(2) The Chairman or, in his absence, any member chosen by the
members present from amongst themselves shall preside at a meeting of
the Board.

(3) All questions at a meeting of the Board shall be decided by a
majarity of the votes of the members present and in the case of equality of
vates, the Chairman, ar, in his absence, the person presiding, shall have a
second or casting vote.

"The words within the square brackels were subsiituted for the words “at leasl once in
cvery | three months” by 8. 9 of the West Bengal Khadi and Village Indusiries Board

Lasswrd & ae IN2T MPar Tan 400 WVYWY A8 10910



Stawe
Governimenl
may depute
olficers in
the meetings
of e Baard.

Functions ol
the Beard.

S D e T T R o e S e o L

The West Hengal Khadi and Viliage Industries Board
Act, 1959.

[West Ben. Act

(Secrions 1A, 12}

'11A. The State Governmenl may depule one or more of its officers
to atlend the meetings ol the Board and to lake part in the proceedings
thereof, but he or they shall have no right to vole in such meetings.

12. (1) The Board shall gencrally crganise, develop and regulate
khadi industries and village industries and discharge such other dutics and
perform such other funclions as the State Government may direct for the
purposc of carrying out the objects of this Act, but it will not be a irading
corporation “[except lo the exlent necessary for carrying oul the objects of
this Act, particularly relating to premetion and development.]

(2) Inparticularand without prejudice tothe generality of the [oregoing
provision, the Board may take such steps as it may think fit to—

(a) eslablish, encourage, assist and carry on &hadi industries and
village industrics;

(b) help the people *[individually or collectively] by providing
them with work in connection with the industries established
or carried on by it, which they can perform in their homes, and
give ihem such financial assistance as they may need for such
work;

(c) encourage the establishment of Co-operalive Societies for
khadi indusiries and village industries;

(d} maintain training cenires and train people at such centres or
arrange [or their (raining at centres outside the State of Weslt
Bengal with a view to equip them with necessary knowledge
for establishing or carrying on khadi industries and village
induslries;

(c} arrange for providing raw materials, tools and implements to
persons engaged in khadi industries and village industries
and for the sale of the finished products of such industries;

() arrange for giving publicity o, and popularising, the finished
products of khadi industries and village industries by opening
stores, shops and emporiums or organising exhibitions;

(g) educale the public and impress upon them the advantages of
patronising the products of khadi industries and village
indusmes;

'Sceiion L LA was insenied by s. 10 of the Wes) Bengat Khadiand Villoge Industries Board
{Amendmem) Act. 1983 (West Ben. Act XXXV of 1983),

“The words within Lhe square brackets were added by s. 11{a), ibid,

*The words within the square brackets werc insenied by s. LL(b), fbrd.

e oty A e L
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The Wesr Bengal Khadi and Viliage industries Board
Act, 1959,

X1V of 1959.]

{Sections 13-14A.)

(h) conductorencourageresearchwork inconnection with khadi
industries and village industries;

(i) maintain or assist in the maintenance of institutions for the
developmem &f khadi indusiries and village industrices;

') manufacture tools and implements required for the
developmentof Khadiand Village Industries and the linished
products of such industries;

I(k) todischarge suchotherduties and perform such other functions
as the State Govemment may direct from lime 1o lime for the
purpose of carrying out objects of this Act.

bt

253

13.  The Board shall, for the purpose of carrying outis functions under ~ General
this Act, have the following powers, namely:— f’hocwggfdr_

(a) 1oacquireand hold such movable and immavable property as
itdcemsnccessary and o lease, sell or atherwise transfer any
such property:

Provided that n the case of immavable property such
powers shall not be exercised without the previous sanction
of the State Government: -

*Provided [urther that in the case of acquisition of
immovable property on lease up lo 20 years, priar approval
of the State Governmerit shall net be necessary;

(b} o incur expenditure in discharging its functions under this

Act;
(c) toenterintoany contract and 1o do all things necessary for the
purposes of this Act;
{d) o write off losscs subject to such conditions as may be
prescribed.
14. The Board may, for the purpose of effectively carrying out its  Special ]
. . powers o
functions under this Act,— the Board 10
(2) advance loans on such terms and conditions as may be  &ranl Joans
: and advance
prescribed, and grants.

(b} make grans [or the execution of specific schemes.

14A. (1) The Board may by resolulion delegale, with the previous  Powerto

approval of the State Government, all or any of its powers under this Act
(excepl the power to make regulations) to the District Industries Centres
or to such agencies as the Board may specify in this behalf for efficient
implementation of the purposes of this Act.

'Clauses (j) and (k) werc added by s. 11(c) of the West Bengal Khodi and Village
Industrics Board (Amendment) Act, 1983 (West Ben. Acl XXXV of 1983),

“This proviso was added by s. 12, ibid.

*Sectian FA wasinserted by 5.2 of the West Bengal Kiradi and Village Indusires Board

delegale.



254

Canstitulion
of standing
finance
commiltec
and other
commiltecs
and electing
their
members.

Annual

programims
of the Board.

Supplemen-
lary
programme.

T T T T T e T e T ooy

The West Bengal Khadi and Village Industries Board
Act, 1959

[West Ben. Act

{Sections 14B-16.)

(2) The District Industrics Centres or the agencies referred to in
sub-scetion (1) shall, for the promotion of khiadi and village industries
under this Act, be entitled to such co-operation of the Board and such
assistance of its employeces as they may reguire.

'14B. For the purpose of effectively carrying out its functions under
this Act,—

(a} the Board shall constitute a Standing Finance Committce to
cxercise such powers and perform such functions relating
1o finance of the Board as may be prescribed. The Chief
Executive Officer and the Financial Adviser and Chief
Accounts Officer of the Board shall be the ex officio members
of the Standing Finance Committee, while three non-official
members shall be selected from amongst the members of the
Board;

{b) the Board may, from time (o time, constitute from amongst
ils members one or more committees, for efficient discharge
of its duties, imposed upon it under this Act. The Board may
also co-opt persons not exceeding two, having special
knowledge in khadi or Village Industries in each such
commitlee.

15. (1) In cach ycar, by such date and in such form as may be
prescribed, the Board shall prepare and forward to the Slale Government
a programme of the work it proposes to undertake or conlinue during the
following year in the discharge of its functions referred (o in scction 12
together with a Schedule or the staff of officers and servants already
employed and to be employed in the following year by the Board.

{2) The programme shall coentain—
(a) particulars of any scheme or any work which the Board
proposes o execule during the following year;

(b} particulars of any undertaking which the Board proposes to
organise during the following year;

(c) such other particulars as may be prescribed.

(3) The State Government may sanction the programme and the
Schedule of staff or officers and servants wilth such modification as it
deems fit.

16. The Board may in any year prepare and forward to the State
Government forils sanclion a supplementary programme in such form and
by such date as may be prescribed and the provisions of sub-section (3) of
section 15 shall apply to such supplementary programme,

!Section |4B was inserted by s, | 3 ol the West Bengal Khadiand Village Industrics Board
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Act, 1959,

X1V of 1959.]

{Sections 17-21.)

17. (1} The Board may in each year, by such date and in such formm  Budgel.
as may be prescribed, prepare and submit to the State Government
for its approval 1wo separatc budgets for the following year to be calied
the Kfadi Budget and the Village Industries Budget showing the
estimated receipt and expenditure in respect of khadi 1nduslr1<:s and
village industries, respectively, during that year,

(2) The Stale Government may sanction the budgels submitted to i
with such modification as it thinks fi.

18. The Board may in any year submit to the State Government forits  Sapplemen-
sanction a supplementary budget in such form and by such date as may be tary budgel.
prescribed and the provisions of sub-section (2) of section 17 shall apply
to such supplementary budget.

19. (1) Subject to the provisions of sub-sections (2) and (3), no sum  Restrictions
shall be expended by or on behalf of the Board unless the expenditure is ﬁ;‘gndimm_ '
covered by a specific provision in the budget sanctioned by the State l
|

Government.

(2) The Board may, within such limits and subject to such conditions
as may be prescribed, sanclion any reappropriation from one head of
expenditure to another or from the pravision made for one scheme to the
provision made for another.

(3) Notwithstanding anything contained in sub-section (2), no
reappropriation—

(a) from the Khadi Budgel 1o the Village Industries Budget

or from the Village Industries Budget to the Khadi Budgel, or

fb) from the head “loan” 10 ancther head of expenditure or from
another head of expenditure to the head “loan” in either
budget,

shatl be sancioned by the Board without the previous approval of the
State Governmend.

20, The State Government may wansfer to the Board, buildings, Tmnsferof
Jand or any other property movable or immovable for the use of, and P -
management by, the Board for the purposes of this Act on such terms and
conditions as the State Government may impose.

2i. (1) The Board shall have two separate {unds to be called “the Fundsolthe
KhadiFund" and “'the Village Industcies Fund” and all grants and ad vances Board.
made (o the funds, from time to time, by the State Government for the
purpose of organisation, development or regulation of khadi industries or

villana indnetrice and all arther rarrinre Afthe T aaed chall bha craditad atha

:‘f““"-"‘-\,,:\¥,\‘-‘.\"\"j\: e e s N
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236 The Wesr Bengal Khadi and Village Industries Board
Act, 1959,

[West Ben. Act
(Secrions 22-25.)

Khadi Fund or the Village Industries Fund, as the case may be, and all
payments by the Board in respect of khadi industries or village industrics
shall be made from the appropriate fund.

(2) All moneys belonging Lo the Board shall be deposited in such
custody and in such manner as the State Government may, by special or
general order, direcl.

{3) The accounts of the Board shall be operated, cither jointly or
severally as the Board may direct by order made in Lhis behalf, by the
Secretary and such other officer or officers of the Board as il may
autharise.

Grunts and 22. '(1) The Stuale Government may, from time to time, make grants

Toans 15 e . .

Board. and advance loans, including ways and means advances, o the Board for
the purposes of this Act, on such terms and conditions as the Siate

Government may determine.

(2) Subjecliothepravisions ofthis Actand the rules made thereunder,
the Board may borrow any sum required for the purposes of this Act.

(3) The Board may acceplgranls, subventions, donations or gifis from
the Government or a local aulhority or any individual for all or any of the
purposes of this Act.

ﬁtp}ﬂit(']&llioﬂd 23. All properlics, lunds and other assets ol the Board shall be held and
i applied by it subject 10 the provisions of, and for the purposes of, Lhis Act

propertizs.
and not otherwise.
1";5?‘:’13:: 24. (1) The accounts of the Board shall be maintained and an annual
e statement of accounts shall be prepared in such form and manner as may
be prescribed.
%2) The accounts of the Board shall be audited by the Compuoller
and Auditor-General of India in terms of the provisions of the Compiroller
and Auditor-General’s (Dulies, Powers and Conditions of Service) Acl, 560f1971.
1971.
{I—::m:eﬂg 25. Any sum payable 10 the Board cither in the form of loan or grant

prants by the  Wilh any interest chargeable thereon, including any portion of such sum
Bnmdetuhllx remaining unutilised for the purposes for which the loan or grant had been
Tecovenble - - . - .

as public made under any agreement expressed or implied, shall, without prejudice

demand, 1o any other mode of recovery, be recoverable as a public demand.

'Sub-section (1) was subslituted for the original sub-scction by s. 14 of the Wesl Benpal
Khadiand Village Indusidces Board { Amendment) Act, 1983 {West Ben. Act XXXV of 1982).

*Sub-seclion (2) was substituted for the odginalfs‘:':clinn by s. IS, ibid
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The West Bengal Khadi and Village Industries Board
Act, 1959,

X1V of 1959.]

XLV of
1860,

(Sections 26-30.)

26. (1) '[Within six months] of the end of every year, the Board shall
prepare and forward to the State Government, in such forin and manner as
may be prescribed, an annual report giving a complete account of its
activitics during such year.

(2) A copy of every report forwarded to the State Government under
sub-section (1) shall, as soon Urerealier as possible, be laid before the State

Legistawre.

27. The Boardshall, by suchdate, atsuchintervalsand in such form and
manner as may be prescribed, submit to the Siate Government such further
report containing such particulars as may be prescribed.

28. (1) Inthedischarge of its functions under this Acl the Board shall
be guided by such directions on questions of policy as may be given Lol
from time (o0 lime by the Siate Government.

Explanation.—If any question arises whether a question is a
question of policy or not, the decision of the State Government shall be
final.

(2} Subjcct to any direction of the State Government, the Board may
seck and obtain the guidance and advice of experts in khadi industries and
village industries for performing ils functions under this Acl. -

29. Members, officers and servants of (he Board shall, when acting or
purperling o act in pursuance of any provisions ol this Act, be deemed to
be public servants within the meaning of section 21 of the Indian Penal
Code.

120A.
provision of (his Acl and the rules and regulations framed thereunder or
any directive issued by the Stale Government under section 28 of this Act
shall be void and be of no effect.

Any resolution passed by the Board which contravenes any

30. Nosuit, prosecution or other legal procceding shall lie againstany
person for anything which is in good faith done or intended to be done in
pursuance of this Act or any rule made thereunder.

'"The words within he square brackets were substituled for the words “within three
months" by s. 17 of the West Bengal Kituedi and Village Industries Board {Amendment) Acl,
1983 (West Ben. Act XXXV of 1983).
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{Sections 31, 314.)

Dissolmian 31. (1) If atany time the State Government is satisfied, '* * * *
of the Board. that
al—

(a) the Board has, wilhout reascnable cause or excuse, made
defaull in the performance of its duties or in the discharge of
its functions, or exceeded or abused its powers, or

(b} cicumstances have arisen due to which the Board is or may
be rendered unable 1o discharge its funclion under this Act,
or

{c) itis olhenwvise expedient or necessary 1o dissolve the Board,

the State Government may, by notification in the Official Gazette, make
an order *[stating the reasons therefor] dissolving the Board on and from
suchdate and for such period as may be specilied in the order and declaring
that the duties, functions and powers of the Board shall, during the period ;
of dissolution, be performed, discharged and exercised by such person or .
authorily as may be specified in the order.

(2) If in auy case, the State Government so thinks O, it may, by
nolification in the Official Gazerte, make an order extending the period of
dissolution of the Board.

(3) On the dissolution of the Board under this section, suils, prosecu-
tions and olher legal proceedings for or against the Board shall, during
the period of dissolution, be instituted, defended or continued by the
person or authority specified in the order under sub-section (1) in the
name of the Board in like manner as immediately before the dissolution
ol the Board.

(4) The State Governmenl shall, before the expiration of the period of
dissolution, reconstitute the Board in accordance with the provisions of
scclion 4.

(5} The State Government may make such incidental or conscquential
crder or orders as may appear o it 10 be necessary for giving effect o the
order made undce sub-scetion (1)-

(G) No suitshall lie against the State Government [or any order made
by it under this section.

Vesting of *31A. Ondissolutian of the Board, its asscts and liabilities shall vest
assels o .

liokihnes of W the Stale Gavernment.

the Board

alter s

dissolution.,

‘The words “after giving the Board an oppentunity of representing ils case” were omilced
by s. 19(i} ol the West Benpal Khadi and Village Indusiries Board (Amendment) Act. 1983
[West Ben. Act XXXV of [983).

*The words within the square brackels were inserted by s. 19(i1), ibid.
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XIV of 1959.]

{Sections 32, 33.)

32. (1) The Suate Government may, by notification in the Official
Gazette, make 'rules to give effect 1o the provisions of this Act.

(2} Inparticularand withoutprejudice tothe generality of the faregoing
power, such rules may provide for all or any of the following matters
namely:—

(a) the terms and conditions of office of the Chairman, the
Sccretary and the other members, and of the Executive
Officer, of the Board including (he salaries, honoraria and
allowances to be paid (o ther;

(b) disqualification for membership of the Board and the
procedure to be followed in removing amember who is orhas
heen subject to any disqualification;

(v} the procedure 10 be followed by the Board in the discharge of
its funclions under this Act,

(d) the powers to be exercised and the dutics to be performed by
the Secretary and the Executive Officer of the Board;

(e) theprocedure obe followed and the conditions to be observed
by (he Board in borrowing money, advancing loans and
making granls;

(f} the conditions subject to which and the mode in which
contracts may be catered into by or on behalf of the Board;

(2) any other matter whichis required to be or may be prescribed
ofr provided far by rules.

33. (1) The Board may, with the previous sanction of the State
Government, by notification in the Official Gazette, make *regulations not
inconsistent with the provisions of this Act or of the rules made thereunder
for enabling it to discharge its functions under this Acl.

(2) Inparticularand without prejudice 1o the generality of the foregoing
power, such regulalions may provide for all or any of the following
matters, namely:—

(a) the terms and conditions of appoinument and service and the
salaries and allowances of officers and ‘[employees] of the
Board, other than the Secretary and the Executive Officer of
the Board;

'For the West Bengal Khedi and Village Industries Board Rules, 1960, see notifica-
lion No. nil. dated nil, published in the Caleurra Gazerte. Exiravrdinary of 1960, Part 1,
pages 1953-{972.

*For regulations, made under section 33 of the AcL, see notification No. nil, datedthe 18th
September, 1461, published in the Caleirta Gazeite of 1961, Pan |, pages 3815-3819.

*The word within the square brackels was substituted forthe werd "servants” by s, 2] of
the West Bengal Kiadi and Village Industries Board (Ainendmen) Act, 1983 (West Ben.
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(The Schedule.)

(b) thelime andthe place of meetings of the Board, the procedure
10 be followed in regard to transaction of business at such
meelings and the quorum necessary for wansaction of
business; )

(¢) the delegation of pewers and duties of the Board to the
Secretary or the Executive Officer or any other employee of
the Board;

(d) the maintenance of minutes and proceedings of the meetings
of the Board and the transmission of copies thereof to the
State Governmem;

{e) whe persons by whom payments, deposits and investmentls
may be made on behalf of the Board,

(N subject Lo the provision of sub-section (2) of section 21, the
custody of manies required for the curtent expenditure of the .
Board and investment of moenies not so required. i

(3) The State Government may, by notification in the Qfficial Gazeite,
rescind any regulation and thereupon such regulation shall cease 10 have
effect.

'THE SCHEDULE.
[See secrion 2(d).]

Bee-keeping.

Collage match indusiry.

Cottage pottery industry.

Cottage soap industry (using non-edible o).

R N

Flying, curing and tanning of hides and skins and ancillary
industries connected with the same and coltage Jeather industry,

Ghani oil indusury.
Handmade paper.
Manufacture of cane gur and khandsari.

ow oo

Palm gur making and the palm products industry. PN
10. Procossing of cereals and pulses. -
11. Blacksmithy.

12.  Carpentry.
13, Fibre (other than coir).

'The Schedule was substituted forthe original Schedule by s.22 ol the West Bengal Khadf



XIV of 1959,

14.
15.
16.

17.
18.
19.
20.
21.
22,
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(The Schedule.)

Cane and bamboo indusiry.
Lime manufacturing industry.

Manufacture and use of manure and methane gas from cowdung
and other waste products.

Fruit processing and preservation indusiry.

Manufacture of shellac,

Cellection of forest plaats and fruits for medical purposes.
Manufaciure of houschold utensils in Aluminium.
Manufacture of Gum and resins.

Manufacture of Poly Vastra.

Manufaciure of Lok Vastra.

TR AT RN SRR R N S





